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machines to Yugoslavia, answered in
this House on the 1lth September,
1958.  Shri N. Kanungo had replied
that “It is almost wholly manufactur-
ed in India, except for minor parts
which cost less than Rs. 10.” He
desires to make a correction to this.
This may be read as “It is wholly
manufactured in India”.

STATEMENT BY MINISTER RE.
STARRED QUESTION NO. 321 ANS-
"WERED ON 2ND SEPTEMBER, 1958

NumBer oF Evacuee Houses 1N DEerLHI

Tue DEPUTY MINISTER OF
REHABILITATION (SHrr P. S. Nas-
KAR): Sir, in reply to Starred Ques-
tign No. 321 of Dr. R. B. Gour answer-
«ed by me on the 2nd September, 1958,
the figure “64,000” was used inadver-
tently in the first line of the first para-
graph of the statement laid on the
‘Table of the Sabha. This figure may
be changed to “14,000.” :

PAPERS LAID ON THE TABLE

"NOTIFICATION PUBLISHING AMENDMENTS
IN CotrtoN TEXTILE (CoONTROL) ORDER,
1948

TaE MINISTER or COMMERCE AND
INDUSTRY (Surr Lan Bamapur): Sir,
I beg to lay on the Table, under sub-
section (6) of section 3 of the Essen-
tia]l Commodities Act, 1955, a copy of
the Ministry of Commerce and Indus-
try Notification G.S.R. No. 796, dated
the 20th August, 1958, publishing fur-
ther amendments in the Cotton Tex-
tile (Control) Order, 1948. [Placed
in Library. See No, LT-941/58.]

NOTIFICATIONS UNDER INDUSTRIAL DIs-
PUTES AcT, 1947

Tee MINISTER or LABOUR anD
EMPLOYMENT AND PLANNING
(SHRI GurzARILAL NaNDA): Sir, I beg
to lay on the Table, under sub-section
(4) of section 38 of the Industrial
Disputes Act, 1947, a copy each of the

[ 24 SEPTEMBER 1958 ]

on the Table 4518

following Notifications of the Minis-
try of Labour and Employment :—

(i) Notification G.S.R. No. 302,
dated the 23rd April, 1958,
publishing an amendment in
the Industrial Disputes (Cen-
tral) Rules, 1957.

Notification G.S.R. No. 565,
dated the 25th June, 1958,
publishing a corrigendum to
the Notification mentioned at -
item (i) above. [Placed in
Library. See No. LT-938/58
for (i) and (ii).]

(ii)

NOTIFICATION PUBLISHING AMENDMENTS
IN DrIspLAcED PERSONS (COMPENSATION
AND REHABILITATION) RuULEs, 1955

Tae DEPUTY MINISTER OF
REHABILITATION (SHrr P. S. Nas-
KAR): Sir, I beg to lay on the Table,
under sub-section (3) of section 40 of
the Displaced Persons (Compensation
and Rehabilitation) Act, 1954, a copy
of the Ministry of Rehabilitation Noti-
fication G.S.R. No. 780/R.Amdt.XXV],
dated the 30th August, 1958, publish-
ing further amendments in the Dis-
placed Persons (Compensation and
Rehabilitation) Rules, 1955. [Placed
in Library. See No. LT-939/58.]

NOTIFICATION EMPOWERING THE ADMIN-
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MAKE ORDERS UNDER THE ESSENTIAL -
CommobrTies Act, 1955

Tre DEPUTY MINISTER OF
COMMERCE anp INDUSTRY (SHRI
SatisH CHANDRA): Sir, I beg to lay
on the Table, a copy of the Ministry of
Commerce and Industry Notification
G.S.R. No. 748, dated the 25th August,
1958, empowering the Administrator
of a Union Territory to make orders
under clauses (¢) to (j) of sub-sec-
tion (2) of section 3 of the Essential
Commodities Act, 1955, in relatior. to
cotton textiles. [Placed in Library.
See No. LT-924/58.]

FirtTH ANNUAL REPORT OF HINDUSTAN

MacHiNE TooLs (PRIVATE) LIMITED
AND AvuprTs #t JRT THEREON
SHrr SATISH CHANDRA: Sir, 1

also lay on the Table, under sub-sec-



